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SHRI P. NAMGY AL; There are some 
more places of tourist importance from the 
Buddhist point of view like San chi in Bhopal, 
MP. Ajanta and Allora in Aurangabad. 
Maharashtra and Nagarajuna Sagar in Andhra 
Pradesh. I would like to know whether 
these facilities would be extended to these 
areas also. As you know, the Members of 
Parliament are entitled for two free berths 
in first class or one in AC coach. Will the 
MPs be entitled to travel by such trains on 
the concession available to them? 

SHRI KHURSHEED ALAM KHAN : 
I have just now mentioned that this train is 
to operate for the first time. We have 
elected most important Buddhist pilgrimage 

places to be included in the itinerary and the 
scope of enlarging the itinerary will depend 
on the success of the operation of thi train. 
As far as hon. Members of Parliament are 

concerned, if they want to travel they can 
surely travel by paying Rs. 5660/- as fare. 

SHRI SA TYASADHAN CHAKR ABO· 
RTY : Tbe bon. Members are asking about 
linking of different places. I will ask a 
different question. 

MR. SPEAKER: Is it delinking ? 

SHRI SATY ASADHAN CHAKRABO-
RTY: They introduc d palace on wheels. 
What is the experience of that innovation? 
Is it popular? Are you earning anything? 
If not, then how is it that you are going to 
start it? Have you taken into consideration 
whether it wiJl be really profitable or worth-
while? 

SHRI KHURSHEED ALAM KHAN: 
In the first instance I would like to make it 
very clear that the other train, the 'Palace on 
wheels is very very popular and it ha been 
booked right upto March/April next year. 

SHRI SA TY ASADHAN CHAKRABO-
RTY ; You are saying that it is popular and 
earning profit. 

SHRI KHURSHEED ALAM KHAN: 
I said ; It is popular and it is booked upto 
March/April next year. As far as this train is 
concerned, this has been provided in colla-
boration with the Railway Ministry ai an 
added attraction for Buddhist traffic to this 
country ? 

SHRI KRISHNA CHANDRA HAL-
DER : Is it to be originated from Howrah ? 

SHRI KHURSHEED ALAM KHAN : 
Yes, Sir. 

SHRI A. K. ROY: Is there any train 
like Cottage on Wheels 1 

SHRI KHURSHEBD ALAM KHAN ; 
That will depend upon the demand. 

Abolition of Sales Tax 

+ 
*64. SHRI K.A. RAJ AN : 

SHRI BASUDEB ACHARIA : 
Will the Minister of FINANCE be 

pleased to state : 
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(a) whether Government have a pro-
posal under consideration to abolish Sale 
Tax and impose additional excise duty on 
petroleum products, drug, vanaspati, paper 
products and cement; 

(b) if so, the "details thereof; 

(c) whether this proposal has been 
discussed with the State Governments ; 
and 

(d) if so, the details there of and their 
reaction thereto? 

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE) : (a) to (b) A 
tatement is laid on the Table of the 

House. 

Statement 

There has been a long-standing demand 
by the trade, industry and general public for 
basic reforms in the ales tax structure in 
the country. As sales tax is a State subject 
of taxation, any reform in the sale tax system. 
can be undertaken only in consultation with, 
anci with the cooperation of States. A confere-
nce of Chief Minist~rs was, therefore, convened 
in· September, 1980 to consider the matter in 
all its aspects and as a follow up, another 
Conference of Chief Ministers in February. 
1981 was convened to consider the matter 
further. In terms of the Resolution adopted 
at the latter Conference, an Expert Committee 
was set up by the Government. to tudy the 
financial implications of the extension of the 
scheme of additional excise duty in lieu of 
sales tax on vanaspati, drugs and medicines. 
cement, paper and paper board. and petro-
Jeum products and the manner in which the 
financial interests of the States can be 
safeguarded. The Expert Committee under 
the chairmanship of Shri Kamlapati Tri-
pathi, M.P., submitted its report on 
29.1.1983. 

2. The report of the Expert Committee 
(Tripathi Committee) was considered by a 
Conference of Chief Ministers held on 
2.11.1983 at New Delhi. The Chief Ministers 
ex pres ed their appreciation of the eAcellent 
work done by the Committee which had 

provided a valuable analysi of the issue$ 
involved particularly, the financial implications 
of the proposal. 

3 A large number of Chief Ministers 
indicated their acceptance of the cherne 
suggested by the Tripathi Committee for 
introduction of additional exci e duty in 
lieu of ales tax in principle. In their view, 
the implementation of the scheme, with such 
modifications as may be necessary, will 
contribut6 to the achievement of important 
economic objectives, such as minimising the 
number of points at which the same commo-
dity was taxed, bring about uniformity 
in prices and in the rate of commodity. 
taxation in different parts of the country, 
and reducing the scope for barassment. 
However, some of the Chief Mini ters 
indicated that they were not ill a position to 
accept the scheme recommended ' by the 
Tripathi Committee. They expres ed the 
view that the replacement of sales tax by 
additional excise duty will affect the power 
of the States and erode their revenues and 
resource position. Some of them further 
expressed that in view of the constitution of 
the Sarkari a Commis ion. this exercise should 
be deferred. 

4. While thanking the Union Finance 
Minister for implementing the resolution 
adopted by them in February, 1981 the 
Chief Mini ters re olved that efforts should 
be continued to 
among State 
issues. 

bring about 
Governments 

consensus 
of the e 

SHRI K.A. RAJAN : Sir, you may be 
aware that replacement of sales-tax by excise 
duty has ereated resentment among the vari-
ous States because their anxiety is that it 
will lead to the orosion of their revenue on 
which most of the States depend. If you go 
through the statement of the hon. Minister, 
it may create an impression that most of the 
States have welcomed this proposal. I would 
like to know from the hon. Minister which 
of the States have agreed or consented to the 
proposal and which are the States which 
have disagreed? By· the earliest steps of the 
Government, Kerala bas lost Rs 20 crore 
or more since this State is reacting unfavour-
ably to the situation. So, I would like to put 
a specific question to the Government as to 
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which are the States which haYe agreed to 
it and which are the States which has dis-
agreed. 

SHRI PRANAB MUKHERJEE: Sir 
the hon . Member is fully aware of the back-
ground under which the latest conference of 
the Chief Ministers was held and the views 
expressed by the various Chief Minister in 
that conference and even the Resolution 
which I have mentioned. If the hon . Mem-
bers are interested to know I can give the 
names but the normal practice is when the 
Chief Ministers express their views, we do 
not identify who is saying what A large 
number of Chief Ministers have said that 
they agree on principle of replacing sales-tax 
by additional excise duty and at the same 
time they would like to ensure the reason-
able growth which they expect from sales-tax 
on these items. 1 he Expert Committee itself 
was appointed as a result of the decision 
taken by the Chief Ministers themselves ...... 
(Interruptions). 

SHRI ATAL BIHARJ VAJPAYEE: 
Where is the Report of the Committee? 

SHRI PRANAB MUKHERJEE: Let 
me complete, then you can put your supple-
mentary. irst, the decision was taken that 
an Expert Committee would be appointed on 
the decision of replacing sales-tax by addi-
tional excise duty rtn the e five items and 
when the Committee was appointed, they 
sought the views of the variou State Govern-
ments. They submitted their report and it 
was thereafter sent to the State Chief Minis-
ters and their views were sought. Thereaf ter 
the conference was called on 1 st and 2nd 
November and in that conference the Chief 
Ministers expressed their views . We exchang-
ed their views and thereafter a consensus 
emerged. There are three parts of that con-
sensus. A view was also expressed whether 
we are going to take a decision on the major-
ity minority line. There too, I made it quite 
clear that it is Dot the practice and when I 
was asked to comment upon subsequently, I 
told that it is not the question of majority 
minority. I would carry the States' ",01 with 
me and I would like to have further oppor-
tunities of di cussing with tllem in detail and 
removing the apprehensions which they have 
I also told that if we can have some sort of 

consensus, it would be possible for us to take 
the decisions. The moot point on which they 
expressed their views is whether it would be 
possible in the arrangements to ensure the 
reasonable growth therein. In fact, in the 
Report itself some formulations have been 
worked out, Particularly in respect of the 
three items, it ha been expected , on the 
basis of their sales-tax realisation in 1981-82 
that about 117 per cent of the expected rate 
of growth of sale tax revenue would be 
ensured. It was al 0 re -;ommended that 
after the implementation of the recommenda-
tions of the Expert Committee, a Review 
Committee should be set up in the second 
year and they should submit their observa-
tions on how thi system is working and in 
view of the suggestions of the Review Com-
mittee, the matter could be looked into 
further. That was the decision which we took. 
The resolution was adopted unanimously, 
indicating that should explore the possibility 
of narrowing the areas of disagreement and 
widening the areas of agreement. 

SHRI K.A. RAJAN: Am I to under-
stand that there was no dissent on that point 
of the Resolution frem any of the State ? 
While a comprehensive review of the whole 
Centre-State relationship is going to be done 
by the Sarkaria Commission, 1 would like to 
know why the Government is rushing through 
this proposal, which has its own financial 
implications. 

SHRI PRANAB MUKHERJEE: I am 
sorry, the hon. Member has either not read 
the views of the Chief Ministers or my reply. 
It has nothing to do with the Sarkaria 
Commis. ion. Thi~ Tripathi Committee was 
appointed as a result of the decision taken by 
the Chief Mini ters. The report of the 
Committee was laid on the Table of the 
House on the 29th April 1983. There were 
a very large number of questions, both 
Starred and Unstarred, from members as to 
what action I am going to take on the 
Report of the Committee. I told them that 
1 cannot take any unilateral action and that 
I have to ascertain the views of the Chief 
M inisters. How can I ascertain the vjews of 
the Chief Ministers if I do not get them 
together in a Conference? What has the 
Sarkaria Commission to do with it? These 
points have been explained a number of 
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times. Even if it i not accepted or impJe-
mented it is not for me; it is up to the 
Chief Ministers, who recommended "you 
appoint a committee, examine this matter 
and ascertain our views on it" . So, I do not 
know why questions are repeatedly asked 
here as to why we are going into it when the 
Sarkari a Commission is there . What has the 
Sarkari~ Commission to do with this? Do 
you mean to say that pending the decision 
of the Sarkaria Commission, every adminis-
tration a~tion should be stopped and that 
the Government should not move? (Interrup-
tions) I cannot come to any conclusion; I can 
only express the position. The fact, is that 
even the Chief Ministers had the apprehen-
sion and they asked: why are you conven-
ing the meeting when the Sarkaria Com-
mission is there? Then I explained to them 
the po ition that I cannot take any 
-decision unilaterally, it is their committee 
and that they will have to express their 
view and then only the Government can take 
any action. This is the position today. 

SHRr BASUDEB ACHARJA: The 
allocation of re ources and the re ource-rais-
ing power are integrally inler-related to the 
d is tribution of legi lative and executive 
powers between the Union and the States 
Any fundamental restructuring of the powcr~ 
relat ing to resource-gathering, as between the 
Centre and the States weakening the role of 
the States in the federal structure of the coun-
try, either through gradual erosion of their 
powers of re ource mobilisation or by d rect 
assault on such powers, can hardly be viewed 
with equanimity. Any further erosion of the 
States' right to raise their own resources wiJI 
cripple the effectiveness of the State Govern-
ments and will further contribute to the spirit 
of alienation and misunderstanding among the 
States. It is not a fact that the only expert 
of the so-called Expert Committee dissented 
or did not agree with this proposal, his 
.opinion was over-ruled by the majority? Is 
it also not a fact that there is a strong 
traders' lobby in favour of abolition of sale-
.tax and pressure is mounted by them as the 
ejection is approaching ? 

SHRI PRANAB MUKHERJEE: As 
far as the introductory part of the que~tjon 
is concern d, it is the hon. Member'S view. 
I do not know whether many of the State 

Governments share thi view. So, I am not 
going to comment on that. 

MR. SPE AKER: He is suppo ed to 
put a question ; n ot give his opinion. 

SHRI PRANAB MUKHERJEE : So 
far as the dissent part is concerned, I have 
la id the Report on the Table of tbe Hou e 
and it is available to the hon . Members. We 
ha.ve found that one expert ha expressed a 
view, which is different from the conclusion 
of the Committee. Many a time it has 
happened; it is nothing unusual. Strictly 
speaking. as he himself ha said this is not 
merely the job of the experts. It has wider 
impljcatjon~ al o. That is why it was thought 
while choosing the Chairman of the Com-
mittee that a man who has experience not 
only as a distinguished politician, but also 
closely a sociated with the State Administra-
tion and the Union Admin is tration hould be 
chosen. And they have discus ed with the 
States, they have studied the various propo-
sals, tried to understand the implications in 
d ifferent aspec ts and they made their recom-
mendations. Those recommendations were 
placed before the Chief Mini ters. I have 
ascerta ined their views to some extent and if 
it L necessary, I will have further discussions 
with them and thereafter I wilJ take the 
decision. 
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SHRIMATI GEETA MUKHERJEE: 
(a) Is it a fact that in the recently held Chief 
Ministers' Conference it is not only that non-
Congress (I) Chief Ministers like the Chief 
Minister of West Bengal and some others, but 
also the Congress (1) Chief Ministers such as 
the Gujarat Chief Minister, Mr. Madhavisnh 
Solanki. have very strongly objected to this 
proposal and .. (Interruptions). I am now 
praising Mr. Solanki who showed by concrete 
figures that the revenue by the States as far 
as the expansion of their re ources is concer-
ned, had been seriously affected earlier and 
it will be further affected by the substitution 
of sales tax. It can be expanded by the 
States very much, but the other thing, the 
increased percentage, was nothing compared to 
the sale tax increase in the revenue. I would 
like to know whether it is a fact. 

(b) In view of the situation I would 
like to know whether the Government is con-
templating not to press this thing further, 

MR. SPEAKER: I think this has been 
explained quite elaborately. 

SHRIMATI GEETA MUKHERJEE 
That is the thing, he cannot do. He cannot 
do, I understand that. 

MR. SPEAKER: It is a question of 
consensus, 

SHRJMATI GEETA MUKHERJEE : 
He cannot do, I understand. I have asked 
whether the Government intends to press it 
further by trying to have a consensus or 
leave it at that. 

SHRI PRANAB MUKHERJEE: The 
question is that when the Chief Ministers 
make their observations, they make their 
ob ervations as Chief M ini5ters, not as Con-
gress (I) or non-Congre s (1) . I do not know 
whether this type of adjectives or epithets are 
applicable to the Chief Ministers. They 
represent their States, they give their view. 
1 hey have their own mind, as the hon. Mem-
ber said, they have their own understanding 
as the hon. Member said. Therefore, that is 
not the issue The q\lestion is that here 
some points have been raised as to whether 
we will press it My point is that you have 
to keep in mind the scenerio. 

SHRIMATI GEET A MUKHERJEE 
You can give the concrete information as to 
whether it is true or not. 

SHRI PRANAB MUKHERJEE: A 
decision was taken that a Committee hould 
be appointed by the Chief Ministers and as 
per that decision the Committee was appoin 
ted. Reports were made available to them. 
I have ascertained their view. They have 
requested me to discuss further and I will 
have to discu s further . ~t this stage I cannot 
make any commitment that I will not pres& 
for it. This is a demand, it is not a question 
of the traders lobby, this lobby or that)obby. 

Sir, the growth question has been raised 
and here too we shall have to keep in mind 
as to how do we know over a period of years, 
in 1956-57, there has been only vertical expa-
nsion of the sales tax, and there has not been 
any horizental expansion? If you look at 
the taxation princ ipJe, many a times manynew 
commodities have been brought within the 
tax net over a period of years. It may happen 
in 1956-57 suppose ten items were subjected 
to Sales Tax. in 1970 •••••• 

SHRIMATI OEETA MUKHERJEE: 
Was this raised by Shri Solanki or not? 
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SHRI PRANAB MUKHERJEE: The 
bon. Lady Member hould know, we a re 
not going to discuss what were the delibera-
tion through whom in the Chief Ministers 
Conference. That is not the practice. We 
cannot have that type of practice which Chief 
Minister said what. (Interruptions) we hall 
have to take into a count what has been the 

.. growth. You will find tbat omebody may 
have 100% growth. So, what we have to see 
is it helping economy or not? That is the 
quest ion. It is bound to happen that the 
growth in Sales fax is more. If you look at 
the figure of growth in the exci e duty for the 
last ten years. you will tell all the Members 
of the Opposition here is 20% growth in 
excise duty and all of you may jump on me. 
ShalJ I make that type of proposition? It 
depends upon the health of the economy. 
Over the last ten years the growth in Sales 
Tax has been 6.4 times and the growth in 
excise duty has been 3.91 times. Therefore, 
comparison i not between the sales tax and 
additional excise duty. Comparis<.n is bet-
ween the additional excise duty which is the 
share of the States and basic excise duty 
which is divided between the States and the 
Centre. You will find in the last decade 
while the basic excise duties havt! increa ed 
by 7.06% . the rate of additional exci e duty 
which is marked. for the Slates, the increase 
is more than 15%. Therefore. in oUI tax struc-
ture. I shall have to link it with the basic 
exci e duty . I cannot link it with an item 
which is not comparable. 

SHRI ATAL BIHARl VAJPAYEE: 
We are in favour of the sales tax ':~ :~g r pla-
ced by the cxci e duty. But the hon Finance 
Minister will appreciate tha t thi has to be 
done in such a manner that the reSOurces of 
the States are not reduced. 

1 his morning. I had a talk with the 
Karnataka Chief Minister. He told me that 
at the Chief Ministers Conference he had 
suggested that the State should be given the 
authority to levy additional excise duty in 
lieu of Sales Tax. May] know what stands 
in the way of the Centre accepting that pro-
posal. A calculated actempt is being made 
to create an impre sion in the country as if 
Cong (I) is the only party which wants repla-
c ment of Sales Tax by xcise duty and all 
non-Cong (1) are opposed to it. I w lcome 

the activity by the Finance Minister as the 
elections are drawing near. But there should 
not be an effort to take political advantage 
of the po ition . 

SHRI PRANAB MUKHERJEE: I am 
not taking political advantage out of it· But 
the hon . Member's late reaction is a little 
bit keeping an eye on it. A t least he said 
that his party is supporting the abolition of 
the central sales tax 

SHRI ATAL BIHARI VAJPAYEE: 
That was in our manifesto. 

SHRI PRANAB MUKHERJEE: Yes, 
that was in your manifesto. But you failed 
to implement it. Not only that. you failed to 
make any effort to implement it. What did 
you do ? 

SHRI ATAL BIHARI VAJPAYEE : 
We had appointed a Committee and they 
have also appointed a Committee. What 
more have you done? 

SHRI PRANAB MUKHERJEE : I have 
gone one step forward . J have got the report 
examined. 

The moot question which the hon. 
Member ra ised , if he understands, he will 
under tand the fall acy of that argument. 
Why do you want the Central Sa les Tax to be 
replaced by the additiona l exci e duty? It 
is not merely having the resources. It is 
having uniformity. If you simply leave it to 
the State, each State legislature will have 
different rate. Then whcl e is the scope of 
having of uniformity which was your election 
manifesto promise? 

SHRJ ATAL BIHAR! VAJPAYEE : 
There is question of uniformity in diver ity. 

SHRI PRANAB MUKHERJEE: There 
fore, you cannot have uniformity. If you coo-
not have uniformity, tell me honestly. what 
is the need of replacing it ? 

One of the major arguments in favour 
of replacing sales tax by additional exci 
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duty is that you have to protect the intere t 
of the States by maintaining gr wth and by 
maintaining reasonable elasticity with rcfe-
rence to Sales tax on those items, secondly. 
You have to reduce the poinl and, thirdly, 
you have to rcduce the diversity in the rates. 
There should be some sort of uniformity. 

One basic point that the hon. Members 
who are agitated over it are mis ing i this. 
If you just make a calculation, even in the 
most progressive States, the cost of realisation 
of sales tax varies from 2 to 3 per cent. Be-
cau e additional excise duty will be realised 
by the same staff, the cost of realisation of 
entire excise duty is less than 1 percent. There 
fore, from economic point of view also, it 
would not be desirable. Therefore, you 
cannot accept the argument of the Karnataka 
Chief Minister that there i no need of 
making this exercise and that it is only the 
change of name. 

SHRI XAVIER ARAKAL : The entire 
structure of taxation between the Centre and 
the States was divert and debated in this 
Hou e . In that context, we welcome the 
Report of the Committee and the action taken 
by the Government. What disturbs our mind 
is that assuming there is no con ensus of the 
Chief Ministers in this matter, what action 
the Government is going to take to imple-
ment the decision of the Government. 

Various State Government have taken 
serious tudy of the Report into consideration 
to have a uniform pricing system in respec-
tive States. For example, I remember, 
the Gulati Committee Report of the Kerala 
Government to have some sort of unifor-
mity in the pricing system and avoid many of 
the irregularities and other defects in the 
existing system. 

Therefore, my question is, on the pre-
vious occasion, when this was implemented, 
certain States had lost huge revenue on acco-
unt of thi amendment. Therefore, will the 
new proposal be implemented in to even if 
one or two States 0 bject to and will the 
government take into consideration the past 
experience of loss revenue to respective 
State ? 

SHRI PRANAB MUKHERJEE : I 
mentioned earlier also that it i precisely 
because of that apprehen ion of the State 
Governments that the Tripathi Committee 
worked out certain ~ rmulations. They have 
given a formula of for example, 117 per cent 
growth on the e three items. So far as 
cement and petroleum pr duct are concer-
ned, they are administered prices and you 
can link them up with the realisation from the 
States. But in re pect of these three other items 
where the mechani m of administered price 
is not available, there they have sugge ted 
that it should be linked up with the realisa-
tion for the year 198 I -82. If you could en ure 
117 per cent growth and even if the additio-
nal excise duty realisation falls short of the 
calculation of what would have been accor-
ding to this percentage, they indicated 
that there should be some sort of a grant-in-
aid element under a par.ticlII :u f"Ir vision of 
the Con titution so that the net av.1ilabiJity to 
the States does not get reduced. Therefore, 
this aspect was taken into COD ideration. 

As regards the second point, the CODseD-
su i not definitely unanimity. 1 would try to 
reduce tht: gap. The other Chief Mini ters 
who have a dissenting view will have to 
recognise that a large number of Chief 
Ministers have expressed a particular view. 
1 would not like that the majority view 
should bull-doze the minority view. But, at 
the same time, the minority view cannot hold 
up the majority view so that it will never to 
implemented. I can give them time to recon-
sider and to recognise the merits of the 
scheme and discuss it. In that way, I can 
reduce tbe area of disagreemeo.t. But 
merely because some p~ople have more 
lung power or they can express their views 
more vehemently. I cannot go by that. 

SHRI E. BALANANDAN: The hon. 
Finance Minister has, more or less, made a 
statement that he is going to have a consen-
sus or some sort of a unanimity. 

But may I put a question to the Hon. 
Finance Minister? Will he see that com-
plete unanimity on this question would be 
arrived at and then only will the Centre take 
a decision because the elastic income of the 
States is involved? Whether your calcula-
tions are 17 or 20%, may be at a particular 
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stage it may be higher or lower, different 
Stat s have differen t opin ions on this quest ion. 
But they are a)] concerned on a single point 
becau e theIr income will be curtailed by this 
new proposal. 

1 ask the Hon . Minister po ntedly whe-
ther complete untlnimity would be arrived at 
on this que tion. 

SHRI PRANAB MUKHERJEE : 
cannot give that a urance to the Hon. 
Minister. 

Problems of Air Passengers at Delhi Airport 

+ 
*65. SHRI SATYASADHAN 

CHAKRABORTY : 
SHRI KRISHNA CHANDRA 
HALDER: 

Will the Minister of TOURISM AND 
IVIL AVIATION be plea ed to state: 

(a) whether Government have taken into 
consideration immense problems that ordinary 
passengers are go ing to face at Delhi Airport 
since visitors have been barred from entry into 
the Airport; 

(b) if so, how such passengers are 
going to complete a ll formalities wilhout any 
a si tance from hi ther relations ; and 

(c) who will take care of their luggages 
at the Airport when they are to complete 
formalities? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIA lION (SHRI ASHOK GEHLOT) : (a) 
Entry to the Air Terminal at Delhi has been 
restricted with a view to provide better 
facilities to the pas engers and to improve 
the security and handing of passengers . 

(b) NormaJly, a passenger does Dot 
need any assi tance from the relatives to com-
plete the formalities. But certain categories 

of pas engers like minors or invalid, handj· 
capp d , sick, illiterate, aged etc . are permitted 
to take a person along with them to help 
them to complete the formalities. 

(c) After the luggage i checked in, the 
airline take care of the luggage. With the 
re triction of entry, only genuine travellers 
holding airlines ticket can come in and anti-
social elements who indulge in petty thefts at 
the airports cannot enter. 

SHRI SATYASADHAN CHAKRA· 
BOR TY It is a very non-controversial 
question. 

I think you will agree with me that in 
almost all the airports of the world. the visi-
tors and also the companions and relatives 
are allowed to enter into the airport excepting 
the prohibited area. But I do not know why 
the Government imposed a ban in Delhi air· 
port 00 entry of the e visitors and companions 
and others into the airport. 

What were the complaints that wete 
received by the Ministry on the basis of which 
thi wa introduced? Ha anyone VI Itmg 
the airport been found crea ting any problem 
anywhere? Their number is very small 
becau e one ha to pay money. This i causing 
immense difficultie to 

PROF. MADHU DANDAVA1 E: The 
complaint i that they look a t the pas engers : 

SHRI SATYASADHAN CHAKRA-
BORTY: And the second point is very 
interesting that thi s hl\ been done to keep 
the anti-socials away. Befo re if anti-socials 
were there, how many complaints were recei-
ved by the Ministry on the basis of which 
this has been done? 

THE MINI TER OF STATE OF THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KHURSHEED ALAM 
KHAN) : In the first place, J would like to 
say that the Hon . Member is right that the 
visitors are allowed all over the world in the 
airport to see off the friends and receive their 
relatives . But the only problem is that in 
thi country almost 20 people come to see off 




